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conclude now. The statement is already
coming on the same issue.
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conclude now. You have taken six
minutes.
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Demand for Compensation to families
affected by the Disturbances in Jammu
and Kashmir

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam Vice-
Chairperson, | would thank you very
much for enabling me to draw the
attention of the Government to the sad
plight of the persons in the State of
Jammu and Kashmir who have suffered
on account of fires and acts of arson in
which their property, their residential
houses, bazaars and markets as well as
crops have been set on fire.

In the disturbances which have been
raging far and wide in the State of
Jammu and Kashmir many residential
areas, markets, bazaars villages and
places of worship have been gutted in
devastating fires resulting in huge losses
of property, human lives, cattle-heads
and foodgrains. Some of such happenings
have been reported in the local and
national press also. This has also
rendered hundreds of families homeless
and they are left with nothing to fall back
upon. Besides being a humanitarian
problem, it is the legal and constitutional
duty of a responsible and value-based
Government to compensate immediately
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the affected persons in full and to
rehabilitate them. Moreover, in order to
win the confidence of the people of
Jammu and Kashmir and to arrest the
tides of alienation, it is necessary to
provide succour to the affected families.
Now the winter session is also going to
set in Kashmir and the lot of these
helpless and beleaguered persons can be
well-imagined. They are already facing
starvations and hardships and in the
coming winter they are likely to die of
extreme cold and subzero temperature.

It was hoped that such happenings
would not be repeated but the instances
of arson are multiplying. We are greatly
worried from the press reports which
show that such inhuman and gruesome
acts of mindless arson are going on and
even the fire tenders are not allowed to
extinguish the fires by the security forces.
After the application of the Disturbed
Areas Act and the Armed Forces
(Special Powers) Ordinance, number of
fires is on the increase. | would,
therefore, through you, call upon the
Government of India and the
Government of Jammu & Kashmir to

immediately assess and pay full
compensation for the loss of lives,
property, cattle-heads, crops, etc.

suffered by the people in the State of
Jammu & kashmir in the fires and acts of
arson in the present disturbances and to
pay Rs. 1 lakh to the next of kin of the
persons roasted in these fires", whether
the persons killed were adults or minors,
and to rehabilitate the sufferers and to
take all necessary steps to see that such
fires are not repeated and that no acts of
arson are indulged in the name of
destroying the hide-outs of certain
persons. It is, therefore, necessary that a
Judge of the Supreme Court is appointed
to go into these matters and to fix
responsibility on the persons who had set
on fire the residential areas, markets,
villages, bazaars, restaurants, houses, etc.
in Jammu & Kashmir.



